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tion. Do they want a strike for their
demands being acceded to? They talk of
socialism. But they are handing it over to
the private trade. They are retrenching
people. It is a shameful commentary on
the various assurances of Government.

12-36 Hrs.

MERCHANT SHIPPING
(AMENDMENT) BILL, 1969

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : 1 beg to move :

“That the Bill further to amend the
Merchant Shipping Act, 1958, as passed
by Rajya Sabha, be taken into considera-
tion",

This Bill was considercd and passed by
the Rajva Sabha on 3 December 1969.
The amendment Bill secks to amend the
Merchant Shipping Act 1958, for the pur-
pose of giving effect to three International
Conventions relating to merchunt shipping,
namely : (i) the International Convention
on Load Lines, 1966; (2) the International
Convention relating to the Limitation of
liability of owners of sea-going ships, 1957,
and (iii) the International Convention for
the prevention of Pollution of the Sca by
0il, 1954 as amended in 1962.

The position regarding the three conven-
tions is as follows :

The International Convention on Load
Lines, 1966, provides for marking of free
board, that is, the distance measured verti-
cally downwards from the deckline, which
must at all times and under all conditions,
while the ship is afloat, remain free of water
line. It also provides for marking of load
lines indicating how far the ship could be
permitted to submerge in water as a result
of loading cargo in different seasons and
different zones. Attempts have been made
from time to time to control the frecboard.
The first international agreement on the
question was reached by the International
Load Line Convention of 1930. Sub-
sequently the 1930 convention was ratified
by India in 1934 and it was incorporated in
the Merchant Shipping Act of 1923.

MAY 8, 1970

(Amdt) Bill 180

The new Load Line Convention tends to
liberalise the freeboard requirements as
also summer and tropical zones areas so
as to permit decper loading of ships in
greater parts of the year as compared to the
old convention of 1930. It also cnsures
better safety of life and property at sea.
Accordingly, the ratification of the new
Convention was considered to be in the
larger interest of Indian shipping. The
Convention was thus ratified. The Bill is
intended o incorporate the provisions of
the 1966 Convention in the Merchant Ship-
ping Act, 1958.

The sccond is the Internctional Conven-
tion for limitation of liability of owners of
seagoing ships, 1957. Since thc 18th
century, legal assistance was being invoked
in maritime states against proceedings for
damage to property and persons on board.
The first convention on the subject was
signed in 1924 but it was never ratified by
a sufficicntly large number of states. Tt
was ugain amended in 1957, This Bill
secks to adopt the provisions of the Con-
vention.

The third is the International Convention
for the prevention ol pollution of the Sea
by Oil 1954. The Merchant Shipping Act,
1958 does not contain  any provision
regarding the prevention of the pollution
of the sea by oil. The International
Convention on the Prevention of the Pollu-
tion of the Sea by Oil, 1954, aims at pre-
venting ship-owners from discharging oil
and oily mixtures withina radius of 100 miles
from the coast. This problem is found in
an aggravated form in Europe and some
Atlantic areas. It is not very acute in our
area, but it is bound to arise with the bring-
ing in of bigger tankers, and therefore
India is also concerned. If there is an
accident, it is bound to affect a large area
as it happened in the Mediterranean two
or three years ago. With the adoption
of this international convention, our ships
going to the countries which have ratified
this convention will also be governed by
it, and thercfore, we are inserting a new
provision in the Act.

This is a non-controversial Bill based on
international agreements and conventions
which have been agreed upon after consi-

dering them from all aspects and taking
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into account the interests of Indian ship-
ping.

I move.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the

Merchant shipping Act, 1958, as passed

by Rajya Sabha, be taken into conside-

ration.”

SHRI R. K. AMIN (Dhandhuka) :
This Bill is non-controversial and in a way
it tries to implement the international
conventions which have been ratifled by
most of the countries, but I would like
to point out some mistakes of omission and
commission.

This Bill was introduced in 1968, Two
years have passed since its introduction.
The period of two years has to be considered
to be transitional. During this transitional
period, so many things might have happened.
Certain cases must be pending about which
decisions may mnot have been taken.
During this period some ships may also have
come into existence. Would you consider
them as new ships or as existing ships accord-
ing to yourdefinition ? Government should
not have allowed such a long transition
period because it becomes difficult to imple-
ment the provisions of the Bill,

Secondly, when a Bill is iniroduced, we
are generally provided with the original
sections, the amendments proposed and the
implications thereof. In this Bill only the
amendments are given; the original sections
and the reasons for  the amendments are not
given. If they are given, it becomes casier
for the Members to understand the impli-
cations of the amendments proposed.

Norms have been laid down for giving a
certificate and the circumstances in which a
certificate may be cancelled have also been
indicated. In this tion it is said that
the owner will be given a rcasonable oppor-
tunity to represent his case in case of in-
justice done to him.  But what is a reason-
able opportunity 7 That has not been
defined. Are you going to have a judicial
procedure to hear the gricvances of owners
when the surveyor does not do his job pro-
perly and indulges in corruption 7 What is
the provision you have made to guard
against such things ? It should be indicated
as to how you give a reasonable opportu-
nity. It has not been done. It is vague and
such vagueness should be removed.
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The imposition of liability on the owner
has been referred to in terms of francs.
Is it the international convention to mention
everything in terms of franc? The value
of gold has been also mentioned. Is it also
the convention adopted by the other coun-
ries? If a liability is to be discharged in
other countries where our ships go should
it beintermsof gold or franc orin terms of
rupees 7 When it is to be done in lndian
territory why should it not be in terms of
rupees 7 This requires explanation.

You have madc obtaining of a certificate
compulsory and certain standards had been
laid down for ships which are above 150
tonnes and longer than 24 metres, Qur
troubl earises from smaller ships-smaller than
150 tonnes and less than of 24 metres length.
Such smaller ships are used for smuggling
purposes. From Pakistan so many ships
visit Okha port and they are all of smaller
size. It is those ships which create trouble
for our customs. s there any provision to
obtain certificates for them and to observe
certain norms  when they enter our terri-
tory 7 Are we authorised to inspect them
from time to time ? You have mentioned
that the surveyor will have only restricted
powers in this regard. The defence of our
country is very important.  So many ships
come and go; sometimes they indulge
inspying in our country. Do we have
the ncvessary powers to inspect them ?
They may be merchant ships; still we should
be in a position to inspect them from the
defence point of view and also from the
point of view plugging loopholes which make
it possible for them to smuggle things into
India. If there is any provision, it should be
mentioned in the Bill.

ot frw wexr |r (MgaEt) o wemw
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[=r foxr =72 w1

A 7 OEAEE & qer § e
Tt wom wifgy, afes g@ T S
fram w7k @R gagar & s A0
a1fge |

FAdTA & sgEe fwwsE @
arafafadt it fafems v q@r faar
Tar g 1 Arae ar et & gifa
gt g, @ fuo-smE o sarRr A
w @ o afE ?

A0 wuw F 4 wmar ¢ fF W=
fergem &1 s wifReQ freew 9
ov st &, &t fee sqwiar snfe
da F i Frgz faar omom | g
Tgd FAFIT Far e

EATHT T #1 fawrfoni
Fram #7435 2 (mErdiw 2 fE
Ao aga B A W AR aa N GF
AR agT A W@ AfFT o
az faw 1 o= ar @ 4 79 @
g difex oy @ feawal & s1O0
T gar fau 3@ fa=r F1 O F0
arfadr & mr 2, TWAR F A
a7 F% qwrg @ & 7€)
wa o z fa=w §1 soft Fafa-
FIET WG AT ATEAE |

SHRI DINKAR DESAI (Kanara):
Sir, I am glad this amendment has becn
brought forward, but | want to know
whether these three contentions will be
fully ratitied by this. It would have been
much better il the texts of these  three
international conventions were given along
with this Bill. This is very inadequate
information. So many times my experience
with the Indian Merchant Shipping Act is,
many of these inlernational conventions arc
not fully ratified by India. They make a
sort of ratification. That is not sufficient.
In this casc, I want to know whether these
three useful conventions are fully ratified.
We have no wayto find it out. Itisalways
better that along with the Bill you attach
the texts of the conventions also, so that we
would bein a positionto make a comparative
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study and satisfy ourselves whether the
conventions are fully ratified.

SHRI 8. M. BANERJEE (Kanpur):
Sir, 1 would like to support the Bill,
While doing so, | would lke to draw
attention to some demands contained in
a memorandum submitted to the hon.
Minister, Mr. Raghu Ramaiah, recently,
on behalf of the workmen of Rajabagan
Dockyard, Kulpi Workshop and Marine
Workshop of C. I. W, T. C. Ltd., which is a
Government of India Undertaking under
the Ministry of Transport and Shipping. The
River Steam Navigation Company Limited,
now transferred to C, I. W. T. C. L,
applied before the High Court at Calcutta
under section 391 of the Companies Act to
transfer its asscts and liabilities to a pewly
formed Government of India Undertaking,
known as Central Inland Water Transport
Corporation Limited under a scheme of
arrangement. The High Court, while
accepting the said scheme of arrangement,
modified the said clause 7 of the said Scheme
which concerned the interests of workmen
which are as follows.

MR. SPEAKER : How is it
with this Bill ?

connected

SHRI S. M. BANERIJEE: Sir, as a
result of this about 1600 to 2000 workers
employed in various shipping companies hav
been rendered surplus. They have said in the
memorandum:

“In the circumstances, our Union
request you to kindly concede the
following and to direct the authori-
ties concerned to implement your
directive immediately."”

MR, SPEAKER : How isit relevant ?
SHRI S. M. BANERJEE : This is the
general reading of the Bill.

MR. SPEAKER : There must be some
relevance to the provisions; it has to be
connected somecwhere,

13 Hrs.
SHRIS. M. BANERJEE : It is concerned
with  shipping employces.

MR. SPEAKER : Members of Parlia-
ment should not act like this. Those who
read the proceedings will think that the
Speaker did not point out this.
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SHRI S. M. BANERJEE : Thosc who
read the proceedings will be happy. 1
will not take more than one minute.

MR. SPEAKER : Kindly be relevant.
Don't bring in extraneous matter.

SHRI S. M. BANERIJEE : [ am not
bringing in extraneous matters; I am tak-
ing this opportunity. .........

MR, SPEAKER : He is not relevant.

SHRIS. M. BANERIJEE : Taking advan-
tage of this Bill, 1 am appealing to the

MR. SPEAKER : This has nothing to do
with the Bill. 1 will give you an oppor-
tunity on some other occasion; not now.

SHRI S. M. BANERIJEEL : If you allow
me a minute......
MR. SPEAKER : How can [ allow you ?

SHR1 S. M. BANERIJEE : This parti-
cular shipping company has been taken over

MR. SPEAKER : This has nothing to
do with the Bill. Kindly resume your
seat.

ol §o WYo AW : L AT [HF!
qgd 8§ IF aG a1 AF g | AT I
T #X wg & ¢, anft kg H
€1 Tg g @gd T3 EA )

weaw wRaa c F R AR @E
9T ATTH! OFAIEZ FT FEAT F, TA
guy Adr

st ®o Wlo &AWl : A1 WY HA
qefrz #ifog, fafaeer e &t g
qREw 2 g

JOT WERd ;4 8 g a&al
g

AN, HON. MEMBER : Sir, It is past
1 O'clock.

MR. SPEAKER : Thank you for inviting
my attention to that. Shri O. P. Tyagi
will have the floor after lunch.

1302 Hrs.

The Lok Sabha adjourned for Lunch uill

Fourteen of the clock.
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The Lok Sabha re-assembled after Lunch
at seven minutes past Fourteen of the clock.

[MR. DEPUTY-SPEAKER it the Chair)

MERCHANT SHIPPING (AMEND-
MENT) BILL—contd.

st 3w g At (qIERER)
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AFG arfz ) A9 N A v dw
T & wget & wrfawi w1 afefbe
TG T, AT ALY |
SHRI HIMATSINGKA (Godda) : Sir,
this Bill sceks to carry out certain decisions
arrived at in certain international conven-
tions and | welcome the provision because

they specily the exact position that is intended
to be made. The provision as regards
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prevention of water being polluted by oil
is also very necessary. You will remem-
ber that some time ago the Barauni refinery
let loose a very large quantity of oil and
Ganga water was polluted and a very large
amount of loss was caused. Therefore if
ships also begin to do the same thing, it will
be very dangerous. Therefore, the pro-
vision that has been made in this Bill is very
welcome.

Along with this I feel that some decision
should be arrived at by the Government 10
give protection to our Indian shipping for

the coastal trade and no foreign
ships should be allowed to have
any compelition with the Indian

shipping so far as coastal trade is concerned
and I feel that provision is very necessary
so that our shipping may be protected.
Indian shipping is increasing in gross lonnage
and 1 feel that this law as it is intended to be
specific is welcome. As  regards the
objection that the statement of objects and
reasons was nol given, it was given in the
original Bill as distributed, but in the Bill
as it has been passed by the Rajya Sabha
these things have not been included.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): Mr. Deputy Speaker,
Sir, some of my friends who have spoken on
this Bill have spoken under certain miscon-
ception. The major misconception was this
and they asked why we have not given the
full details and more details on the Bill. 1
may say in this connection that this Bill was
introduced in 1968 in Rajya Sabha and the
Bill was circulated to Members of Lok
Sabha and in that all the details are given.
When the Bill is passed and again brought
out in this House after passing in the other
House, this is the convention so far that only
the clauses which have been passed and the
way in which they have been passed are
given. Even so, all such details have been
given in the Bill which we had introduced in
the other House and which has been circu-
lated to hon. Mcmbers alrcady.

There has been another misapprehension.
1 do not know whether it was because these
are technical subjects 1 do not think any
hon. Member will be able 1o know all such
technical details. Regirding the load line

MAY 8, 1970

(Amdt) Bill 192

convention, there is already aconvention.
Load line certificates are already being given.
These are given by the Director General of
Shipping,i ts branches and its survey office.
They are already doing it. The First
Load Line Convention was in 1930. Then it
was adopted in 1934 and when we amended
that Act in 1958, we adopted the old Con-
vention, but afier that the international
Convention, was again revised and amend-
ed, and we are bringing this Bill to give
effect to the amended Convention, Load
line will be different according to different
seasons. The occaens of the world have been
divided into various categories, there are
rough scas and other seas. The seas have
been divided accordingly. On the certificates
the load line will be marked saying, this
ship can go into the rough sea with so much
loading. Take the case of monsoon season.
During that time the Indian sca is rough;
but in non-monsoon time it is not so much
rough. That is why, considering all these
points, it was again revised and we have
adopied it and India was one of the coun-
tries which had been pressing for  this.
Instead of the old single lo:d lines now we
are having 2 or 3 load lines which will be
marked and it will be shown how this ship
can be loaded in different scasons and
different arcas. 1t will be beneficial 10 us.

Regarding the other points as 1o who will
issue the certificate the D.G. Shipping and its
subordinate office arc already doing it. But
now the only difference is that for tankers
there will be different certificate; for cargo
ships dilferent certificate. We have defined
1o what extent this can he done, and more
details have been given regarding all  these
things. All these matters have been examined
by all the organisations, shipping concerns,
shipping companies, thosc who are interes-
ted in Shipping, the National Shipping Board,
etc. All have agreed to that and we have
ratified and we have adopted this. When
we ratified this in 1968 there was not much
difference. There were only a few clauses
and those beinginour favour we had ratified
and we got the benefil out of it. And now
we are bringing this in the amended shape on
the siatute-book.

Regarding the other question, limilation
of the liabilities, one point was made out.
Hon. Members asked, why have we said
franc. The franc is a general term;
it is not the French Francl. It is,if 1 may
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say so, a ‘notional currency” which has been
adopted in all the International Conventions
relating to sca, sea-going ships and other
many time conventions. Not only in
respect of sea only, but in respect of Air
Cargo Convention also, this ‘notional’
franc has been adopted. You can adopt
anything; it is notional and itis not French
franc. Franc has been defined. You cannot
adopt the national currencies. From time to
time there may be devaluation. If another
country also devaluates and if our ship goes
there and there is an accident there, we may
have 1o pay more. And that is why, after
taking into consideration all these things we
are coming forward with this amendment.
Now, we have adopted the Iniernational
Convention. That is why that sysiem has
been adopted.

If any accident happens in India 1o a ship,
it has 1o be paid according to the inter-
national standards. If any accident happens
to our ship in any other port outside, then
we have 1o pay according to the international
standards. Bothways it is beneficial. So,
il we go on adopting these siandards, il may
be beneficial or it may prove to be beneficial
in the long run to our shipping lines.

Regarding the other point, thal is pollu-
tion by sea, an International Convention was
finalised in 1954. The problem was aggra-
vated in 1957 and so it was amended in
1962. And we have adopted it. As 1 said,
in the beginning, there is not much problem.
The problem might get aggravated with the
coming of big tankers. If there is any
accident, then the whole sca is poliuted by
oil as had happened in the Mediterrancan
aboul two years ago. Practically the whole
of the ship, lora & fauna had been affect-
ed. That is why we have taken preventive
measures.

Another point 1 would like 10 1ouch i
that after the passing of this Bill, we shall
have to ask the Indian ports also to have
arrangements for reception of  these oil
residues so that the oily subsiance is not
allowed to be discharged by the ships near
the port but about 100 miles from the coast.
This is a preventive measurc which we are
taking. And all of us have 1o consider this.

Regarding the safely of workers. il is a
misconception because in the Indian Mer-
chant Shipping Act everything is provided
for. We are adopling the International
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Convention. According to that, the sea
men and other workers will have to be pro-
vided with accommodation and other facili-
ties as also for their safety. We are adopting
the international standards and that is why
1 have not touched that point. It is covered
in the Indian Merchant Shipping Act.

MR. DEPUTY-SPEAKER : The ques-

tion is:

“That the Bill further to amend the
Merchant  Shipping Act, 1958,
as passed by Rajya-Sabha, be
taken into consideration,”

The motion was adopted.

MR. DEPUTY-SPEAKER : We shall
now lakc up the clauscs.
Clauses 2 to 8

MR. DEPUTY-SPEAKER 1
queslion is:
“That clauses 2 to 8 stand part of the
Bill.™
The motion was adopled
Clauses 2 1o 8 were added to the Bill.

Clause 9—(Substitution of new section
Jor section 317).
Amendment made :
line 17,—
stbstiture 1970 (3)
(Shri Igbal Singh)
MR. DEPUTY-SPEAKER
question is:
“That Clause¢ 9, as amended
part of the Bill.”
The motion was adopted
Clauses 9, as amended was added 10 the bill
Clauses 10 ro 15.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That clauscs

the Bill.”

The motion was adopled

Clauses /0 1o }5 were odded to the bill

Clauses 16—(Insertion of new Part XA)
Amendmenis made :
Page 9, line 36—
for “ship™ substitute ‘“‘vessel”. (4)
Page 9, line 37,—
for “ship™ substitute *‘vessel™ (5)

The

Page 6,
for 1969

The

stand

10 10 15 stand part of
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Page 10, line 5,—
Jor “ship™ substitute “vessel” (6)
Page 10, line 8,—
Jor “ship™ substitute *vessel” (T)
(Shri Ighal Singh)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : None of the amendments
have been moved.

MR. DEPUTY-SPEAKER : He has
moved them. Shri Jha, are you moving
your amendments ?

SHRI SHIV CHANDRA JHA (Madhu-
bani) : Yes.

SHRI S. M. BANERJEE (Kanpur) :
He has accepted his amendments. Let the
Minister accept his amendments.

SHRI SHIV CHANDRA JHA : I beg
to move:

Page 11, line 14,—

“one™ substitute “two™ (9)

Page 11, line 18—

Jor “three thousand and one hundred

francs.” substitute “five thou-
sand francs.” (10)

Page 11, line 22 and 23,—

Sor “three thousand and one hundred
francs” substitute ““five thousand
francs” (11)

Page 11, line 24 and 25—

for “two thousand and one hundred
francs™ substiture “'three thousand
francs.” (13)

Page 11, line 28,—
Sor “one™ substitute “two™. (13)

JUreTE FETE, TRIA AT SEATE
faar Tad w1 f afg aw swama
TwaT A INW LAV FA0 3
wfas Tar 3 Nt AR T aw
w1 S T IET g F9 A aw d
TAVET $HA % e d qo qan
@ d | TS @ AR I
THER F A IAT OF A F Foa
i fraert 2 w99 s A aw
AN EagsarEr T o TEA Ao 2
g AE
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“The amounts to which the owner of a
vessel may limit his liability under
sub-section (1) of section 352A
shall be—

(a) where the occurrence has given rise
to property claims only, an aggre-
gate amount not exceeding the
amount equivalent to one thousand
francs for each ton of the vessel's
tonnage;".

W 9T ‘1000 & A WU HAWEA &
‘2000 FTE |
FEY A q AU AMLA —

“Where the occurrence has given rise
to personal claims only, an aggre-
gale amount not cxceeding the
amount cquivalent to three thou-
sand and one hundred francs for
cach ton of the vessel's tonnage;".

Zq7 FE T A9 ‘3100 BF @I
2 WA § fF A 9w W
‘s000 ®F @ famr amm

% 11 F A (d) 7 e A
T UF A GF @ P TR T AR

2—

“where the occurrence has given rise
to personal claims and property
claims, an aggregate amount not
exceeding the amount equivalent to
three thousand and one hundred
francs for cach tone of the vessel's
tonnageé.........

77 T 3100 %% & @ ‘5000 HF,
¥ vad qufas W qfed @A
afgr ag & ‘2100 BF A TE
‘3000 BF T 1000 HF T ATE
‘2000 &% grT W1fgy | IET T A
F1 1T AT FT TEAT & AG  ATTH
ToraT g IfEw |

=t gww® fga : & aF T aA w
Wgﬁaﬁﬁﬁi’lﬁﬁmm,
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[t g fag

AT &1 Wy wee fafo oo &, s wrg
T &1 WU A1 IAF qaTfaw FHA
¥ fa amn @ 1 G & qanfaw ae
i SR SIS w1 & A1 200 wWAT
9 TH JEAET, AL I TAAT &1 FIGT AT
3 A IEH qATfaF Fow fHar A
21 39% A9 & 100 FYAT 9T AT 2
a7 fadh SroEt &1 qFe &1 Hi e
HTEHT AT ATH ATE ATIE &7 AT 200
AT 9% ZH & | SAF! ag1 7% 1,500
TIAT 9T &4, 1,000 FATYY 29 AW
500 ®TAT 97 29 AT ZF TI@T | ¥
ag 9T T TAfan f& ag 9 fafew
qE AT FT & A1 FATWA 47 92
A Nt 1ag gz 2 fe fom o
tFfi¥e gom IWF a@ W AW
feemT gom, & feaar qwam gam,
aredt frm 73, aod  fat g gd
T IR o7 g oo A R A T A
TEaT F1¢ arsfefem afam a9t
IS AT THF] qSAT AT AT F WY
9% zq fa mn wEfefes afam 9w
1,500 T2 #IE Aowe A8 8,
TFT UF a1 2 fF fFmet wmr &
Fozawe  Fv2 § arfz it S &t
fm b qrd gfar A s g7 o
fear | 7R @t @ I F A
WY Og" 1 JWIHE WA AT |
9T A AEY §FaT FifR qg dro AT
gfrar & Gy F&F T @ | ST EW
LW TG T AT KL A fggEaT &
wgrar gfs agx smom & A fgema
& F FO T Tgt TN A H7 fgEw
¥ ¥ 3w fggram & ograr At #1
THFATA EHIT | TRIGT T AT AT
& gu A IEm awww faar @ oA
# | 7EY qFaT |

MR DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 9, 10, 11, 12and 13

moved by Shri Shiva Chandia Jha to the
vote of the House.
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Amendment Nos. 9 to 13 were put and
negatived.
MR. DEPUTY-SPEAKER : The question
is:

“That clause 16, as amended, stand part
of the Bill.” ’

The Motion was adopted.
Clause 16 as amended, was added to
the bill
Clause /7 was added io the Bill
Clause |8.—(Amendment of Section 436),
SHRI SHIV CHANDRA JHA : 1 beg
1o move:
Page 20, line 28,—for
stitute “four™ (14)
Page 20, line 34,— for “‘one” substi-
tute “two™ (15)
Page 30, line 41, for “onc™ substi-
tute “two" (16)
Page 20, line 45, jor ‘“‘one” substi-
ture “two™ (17)
Page 21, line, 8,—for “five hundred"
substitute *“‘one thousand” (18)
Page 21, line 12, for “two" substitute
“three™ (19.)
Page 21, line 15,—for ‘“‘twenty"”
substitute—""twentyfive” (20)
Page 21, line 18,—for “two
substitute—**four".(12)
Page 21, line 26,—for “six months”
substiture—""one year" (22)
Page 21, line 27,— for “five" substitute
“seven " (23)

fTRvEE  wAwe & qafes ey R
Fogawd W o, @ Fn ¥ &
AT aeT g1 @ & | A S ere
SUTET FTA §, TEHT AT WAt EET A
T8 fear | @Az A gam IEE gt
Fre @ v % 3 & AfF wd ag
fevme wdva & qartes T @ E )
@ ard o W oA wgEw A A
frett fraT & 1 v forg & oo dwrea
% yETe ag g § 5 99 20 W
dfir 28 ¥ W@ BEA 2,000 To ferwr
o & TEH A T 4 EATT T FT
fear amg, fwr 34 F 1,000 ¥ ET T

“two™  swb-
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2,000 % faar ama, dfe 41 1,000
Y og 2,000 %I, 9fF/ 457 1,000
i Mg 2,000 FT E, G« 21, dfe
8 ® 500 % a@T 1,000 F 3,
dfi 12 # 2,000 ¥ T4 9T 3,000
&, 9ff/ 15% 20 F A 25
wT, 9fF 187 2,000 F ®E W
4,000FTF, dfFm 26 H 6@ &
o 9T 1 "t F7 3, e df\ 27
# 5,000 % ™M 9T 7,000 FF |

T AT wwirew & S awwan g fE
Hel WERT IAwr SE F4GT

sty fag : gt oF WA@ W
g fr smaw ofest & sfees ==
%Y QAT AT AT A, a1 AT FAT FET
Il aF qg AW TAAT AT AR
gt afFmen afea et & ©EfE
I & B &1 41 gH TWH HAEE
G ¥ ER ) AW aF 98 FA &
aEl oY | ST qEt T TS AT &
fag a1 @ & | ¥ aF e feEt
¥ & faar oo &Y 98 oo |9 ARy
& T gAY | AT FAYA T FA B
aTe St wHz fafqr OFe & siede & &
g 6% warfa® ag o G o "€
& | Afww g9 SEW) W FGT AT I av
T F 4 qg AL g AT T | S ATH
AW A 9T g 1 §, SRR
v A O AT & & A d A
T TE AT qHAT |

¥ for oft ard WA wEET A S
& IR AR ¥ & woge f 1 o A
gfrar & T & e gw A SR

MR. DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 14—23 1o vote.
Amendments Nos. 14 to 23 were put and
' nagaltived
MR. DEPUTY-SPEAKER : The question
ise
“That clause 18 stand part of the Bill.”
The motion was adopled.
Clause I8 was added fo the Bill
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Clause 19.—(substitution of new section for

section 460A).
Amendment made

Page 21, linc 46,—
Jor “1969"  substiture 1970 (8)
(Shri Iqbal Singh)
MR. DEPUTY-SPEAKER : The question
tH
“That Clause 19, as amended, stand part
of the Bill.”

The motion was adopred
Clause /9, as amended, was added 1o
the Bill.
MR. DEPUTY-SPEAKER The
question is :
“That Clause 20 stund part of the Bill™.

The motion was adpoted.
Clause 20 was adiled 1o the Bill.
Clause 1.—(Short title and Commencement)
Amendment Made :—
Page 1, linc 4,—
for 1969 substitute **1970" (2)
(Shri Iqhal Singh)
MR. DEPUTY-SPEAKER The
question is:
“That Clause 1, as amended, stand part
of the Bill.”
The Motion was adopted.
Clause | as amended, was added to the

Bill.
Enacting  Formula
Amendment made
Page 1, line |,—
for “Twentieth” substitute “Twenty-
first™ (1)
(Shri Iqbal Singh)
MR. DEPUTY-SPEAKER : The
question is:

“That the Enacting Formula, as amend-
ed, and part of the Bill"

The motion was adopted

The enacting formula, as amended,

was added to the Bill.
MR. DEPUTY-SPEAKER : The
question is:

“That the Title stand part of the
Bill.™
The motion was adopted

The title was added to the Bill.
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SHRI IQBAL SINGH : I move:
“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is:
“That the Bill, as amended, be passed.”

The motion was adopled.

14:38 hrs.
MOTION RE: REPORT OF THE STUDY
TEAM ON PROHIBITION= conrd.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 do not know what purpose
will be served by the debate that we are
having today because it was left to a non-
official Member, with such limited time,
to bring this Report of the Tek Chand
Committec before the House for discussion.

This Committce was appointed by the
Planning Commission and the responsi-
bility of the Government was either to
implement its recommendations, or, if
they had any other opinion, to place it
before the House for discussion to find out
how far it was practicable.

I do not think that there is any difference
of opinion that prohibition should be imple-
mented in this country, If anybody wants
the opinion of the people again because of
the climate that has been created by some, I
will challenge him to go to the people, the
poorer people about whom we are think-
ing. [ think they will be cent per cent for
prohibition. 1 have no doubt about it,

Prohibition was embodied in the Consti-
tution itself, in the Directive Principles, and
50 whatever be the Government, it has to
carry it out. But I think that this Govern-
ment has been systematically sabotaging
this prohibition policy. It is a national
shame that in the Gandhi Centenary Year
only two States are dry and in almost all the
other States cven partial prohibition has
been lifted, withdrawn and relaxed.
Probably they wanted to pay a tribute 1o
Gandhiji by doing so. The Central Govern-
ment says that it has nothing to do withit,
that it is the business of the States. Agri-

culture and education also relate Lo the States,

but has the Central Government any res-
ponsibility or not? Has the Centre

(Interruptions..). It has become part of
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our culture, if you do not drink, you are
not modern; such an atmospherc has been
created.

My point is this. Let us know from the
Government whether they really and sincere-
ly feel that prohibition policy should be
carried out. Are they feeling that it is not
practicable 7 Some people say that if
there is prohibition, that only leads to illicit
distillation which goes on as a cottage
industry, Ewven  from that point can one
say: Gandhiji nted cottage industry;
if by having prohibition you are having
this cottage industry, have it all the same
and why are you objecting to it if people
manufacture liquor illicitly ?

Let us know specifically if the Govern-
ment have any difficulties and feel that for
practical reasons, cconomic reasons and
financial reasons, they are unable to carry
out this policy; let them go before the coun-
try and say : we want money from the sale
of liqguor. The reason behind this policy
was not financial or economical but moral;
for economic rcasons of the poor in the
country it was necessary that such a policy
should be implemented in this country.

The real purpose of the debate would be
served if the Government is frank enough
and honest enough to tell the country
that they are not in a positionto doso. Let
us not do this simply because Gandhiji
said that it was one of the eleven programmes
and during the British days we offcred
satyagraha and I personally faced police
lathi charge in front of the ganja shops and
liquor shops. Because there is Gandhiji's
name in it, therefore we pay lip service to it
and kecp it in the Constitution and then
we go on sabotaging it ? There has been a
demand to amend the Constitution to make it
compulsory all over the country; there will
then be dry States only and there is no ques-
tion of wet States and dry States. I shall
urge the Government to amend the Consti-
tution and do away with prohibition alto-
gether if it is not possible for this country
in the present circumstances to implement
prohibition really. 1 do not know what is
the Governmerit's reaction.

This was not within the jurisdiction of the
Fifth Finance Commission but I was sur-
prised to find that it had indirectly hinted
that prohibition should be carried out if



